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GAIEY! EI'ET/Assessment Year: 2015-16

Senthil Kumar,

No.14/1, 4™ Cross Street,
Thiruvika Nagar, Thundalam,
Chettiyaragaram,
Thiruvallur, Chennai-600077.
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The Income Tax Officer,
Non Corporate Ward-19(3),
Chennai.
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3rdrenedf &1 31R &/ Appellant by

None

Tcgdf T 3R F /Respondent by

Ms. Gouthami Manivasagam, JCIT

Wﬁ‘cﬁﬂﬁ'@/Date of Hearing

24.11.2025

HIYUThTARIE /Date of Pronouncement

24.11.2025

3T/ ORDER

PER MANU KUMAR GIRI, JM:

This appeal filed by the assessee is directed against the same order

of the Ld. Commissioner of Income Tax (Appeals), NFAC, Delhi, [CIT(A)]

dated 21.03.2025 for

Assessment Year

2015-16. Appeal in ITA

No.1667/Chny/2025 is a duplicate appeal inadvertently filed by the

assessee hence, dismissed as duplicate appeal.

Main appeal being ITA




ITA No.2354/Chny/2025 (AY 2018-19)
M/s. ESAB India Ltd.

22
No. 1898/Chny/2025 against the same impugned is already disposed on

24.09.2025.

2. In the result, appeal filed by the assessee is dismissed being

duplicate appeal.

Order pronounced in the open court on 24™" day of November, 2025

at Chennai.
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